
CENTRrtL HORlNiSTRHTIVE TRIBUNAL
PRINCIPmL BENCH; NEW DELHI ^

0.A,No.1947/92 ^

Present: Shri O.N, Woolri, Id, counsel for the applicant
None for the Respondents

Shri Raj Mohan Sharira ,, Applicant

Vs.

U.G.I, & Uthers Respondentes

This case uas heard ex-parte in ^cordance with the

on 10.12.1992.

Ue have listened to the Id. counsel for the applicant to

On this application dated 24.7.1992, the Applicant is praying
the same benefit that has been granted to similarly placed empJ
in accordance with the judgement given in OA 1125/89 and 1488/8
as a result of uhich some employees were granted regularisation

and seniority from the date of their original ad hoc appointmenJ
Uhen the case was taken up for argument today, the Id. co»

for the applicant brought to our notice the representation datet
22.10.91 of the applicant (Annexure A-9) in which the applicant
appealed to the Divisional Railway Manager, Northern Rly., seek
the relief. Unfortunately, the representation does not refer tt
the aforesaid two judgements delivered in GA 225 and 1488/89,
under which some similarly placed employees were given the benel
that has been claimed now by the applicant.

In the above circumstances and considering that the respo
have not yet deUt with the representation of the application i,
th. n^ht or the aroreeeid jud^e^enta;'̂ e7r^re''o?jT;;i:^ a*^
with the following directions;

(i) The applicant is directed to file a detailed ra^resen
to the Respondent No.3 seeking the benefit of the aVo
^^udgements. The representation shall be made, if

within a period of one month from the date o
communication of this order;



/i

(11) R..pond.nt Mo. 3 U ditwt.d to dl.po.,
of th. roprooontation, if any, raealwad
uithin tha abova prtacribad papiod, racaivad
within two Months fro* thsdato of
roprosontation, in accordanco with law and
in tho light of tho judg«.nt8 in tho aboso
said OAs.

No prdar as to costs.

\C.3. Roy)
nsmbsr (3)

10.2.93

(3.P. Nukarji)
Wica-ChaitMan («)

10.2.93


